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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 622/2024

IN THE MATTER OF:

VARUN GULATI ...APPLICANT
VERSUS

STATE OF HARYANA AND ORS. ...RESPONDENTS

OBJECTIONS TO THE REPORT OF THE JOINT COMMITTEE ON

BEHALF OF RESPONDENT NO. 69, M/S COLOR ZONE

MOST RESPECTFULLY SHOWETH:

1.

That the present objections are being filed on behalf of M/s Color Zone,
Respondent No. 69, in compliance with the order dated 27.02.2025 passed
by this Hon’ble Tribunal wherein the newly impleaded respondents were
directed to file their objections to the Joint Committee Report dated
03.01.2025. As per the order dated 08.01.2025, the Answering Respondent
has been impleaded as Respondent No. 69 along with other industries

based on the Joint Committee Report.

That at the outset, it is submitted that the observations recorded in the Joint
Committee Report do not fully reflect the compliance status of the
answering respondent, and certain findings therein are based on erroneous

assumptions, miscalculations, and an outdated compliance assessment.

That the answering respondent has undertaken substantial investments in
advanced environmental control measures to ensure strict adherence to all

applicable environmental norms. The answering respondent denies any



4.1.

4.2.

4.3.
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deliberate non-compliance and submits that the alleged deficiencies, if any,
were either technical in nature or have already been rectified through

corrective measures undertaken post-inspection.

OBJECTIONS TO THE JOINT COMMITTEE REPORT

That the Answering Respondent submits that an inspection was conducted
on 09.08.2024, and certain observations were recorded regarding the
operation of its Primary Effluent Treatment Plant (PETP). The Answering
Respondent further submits that a Show Cause Notice (SCN) dated
02.01.2025, was issued by the Haryana State Pollution Control Board
(HSPCB). he inspection report and the SCN allege non-compliance on
certain grounds including suspected dilution and observations regarding

logbook maintenance.

That it is submitted that all of the above issues were raised in the Show
Cause Notice issued by HSPCB, to which the answering respondent
submitted a detailed and reasoned response. The answering respondent
duly clarified its position and provided documentary evidence of its
compliance to HSPCB. Therefore, the continued reliance on these findings
is unjustified and does not accurately reflect the present compliance status
of the unit. A copy of the latest detailed and reasoned response to the
HSPCB Show Cause Notice along with all the relevant annexures is

annexed herewith and marked as ANNEXURE R-1.

That the answering respondent categorically denies the allegation of
dilution and submits that the effluent generated by the unit is routed to the
CETP via a dedicated pipeline after necessary filtration. The inspection
report does not establish any direct causal link between the answering

respondent’s PETP operations and the alleged pollution in Drain No. 6.
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The claim of dilution is based on assumption, and the observed reductions

in COD/BOD indicate effective treatment, not dilution.

That Joint Committee Report alleges that there is non-compliance due to
high reduction in pollution parameters which has been apprehended as

dilution with fresh in PETP among various other allegations.

That it is submitted that the answering respondent maintains proper
operational records, including PETP input/output data and water usage
logs. The answering respondent has categorically denied any instance of
dilution and clarified in its reply to the SCN that proper recordkeeping and
process controls are followed. The conclusions drawn in the Joint

Committee Report overlook these clarification

That the answering respondent has consistently implemented stringent
compliance measures to ensure that operations remain in accordance with
the prescribed norms. The respondent maintains proper records of water
and effluent data, ensuring that all logbooks related to freshwater

consumption and effluent generation are updated regularly.

That the answering respondent holds a valid Consent to Operate (Air and
Water) and Hazardous Waste Authorization, which were valid at the time
of inspection. Additionally, the answering respondent has applied for
renewal of the No Objection Certificate (NOC) from the Haryana Water
Resources Authority (HWRA), which remains under process. The
respondent has also been granted authorization for the generation,
collection, storage, and transportation of hazardous waste under the
Hazardous and Other Wastes (Management & Transboundary Movement)

Rules, 2016.
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That any adverse order based on the findings of the Joint Committee Report
would have severe financial implications and cause significant operational
disruptions to the answering respondent. The unit employs a large
workforce, and any disruption in operations would negatively impact the

livelihoods of numerous employees and their families.

That in view of the above, the answering respondent prays that the findings
in the Inspection Report be reconsidered, as they are based on mere
assumptions rather than conclusive evidence of dilution. The answering
respondent submits that corrective measures are already in place, ensuring
ongoing compliance with all applicable environmental laws. Further, given
that the CETP’s inefficiencies contribute significantly to the overall
compliance status, the answering respondent cannot be unfairly
categorized as non-complying without a thorough and individualized

assessment of its operational processes.

That in light of the foregoing submissions, the answering respondent
categorically denies any allegations of non-compliance and submits that
the findings of the Joint Committee Report and the subsequent
classification of the answering respondent as non-complying are based on
assumptions rather than conclusive evidence. The answering respondent
has consistently adhered to prescribed environmental norms, holds valid
statutory permissions, and has taken proactive measures to ensure

compliance.

That in view of the discrepancies in the findings and the absence of a direct
causal link between the answering respondent’s operations and the alleged
environmental violations, it is most respectfully prayed that the answering
respondent be provided with an opportunity to cooperate with the

authorities and implement any further recommendations, if necessary.
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4.12. That the answering respondent remains committed to environmental
sustainability, regulatory compliance, and responsible industrial operations

and prays for a just and fair assessment of its compliance status.

5. The answering respondent further reserves its right to file additional
pleadings or affidavits, if necessary, in response to any subsequent

developments in the present proceedings.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O.A. No. 622 of 2024

IN THE MATTER OF:
Varun Gulati ...Applicant
Versus
State of Haryana & Ors. ...Respondents
AFFIDAVIT

0o
L ANy SHARMA  -Sfo KAMAL KiwioR Duebal, aged about 48
years R/o (3230 - 920, 2" Floer Pl Riwa_ Nords wial el
Doty — 116034, do hereby solemnly affirm and stat as under:

1; That I am the authorized signatory of Respondent No. 9 , M/s
= Gﬁﬂgi IM(:-U&TNHLGTR,ER pHALE — T

COLOR 20N €, having its office at Plokno - S9€ , in the

aforcsaid Original Application, I am aware of the facts and
circumstances of the case in my official capacity as stated above and

hence, entitled to swear this affidavit.

2, That the accompanying reply has been drafted by my counsel under
my instructions, and I say that the statements and submissions made
in the said reply are true and correct to best of my knowledge based
upon the records and my belief. I pray that the said reply to be
treated as part and parcel of this Affidavit and the same is not being

reproduced for the sake of brevity.

3. I say that the documents / annexure produced along with the reply

o
TAD)

QOIAR]

N AnnT .

are true copies of its originals.

e k '
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Ay % NV § ﬂL\J‘\Y‘V\-J-’\
DEPONENT

VERIFICATION: Proprietor

Verified that the contents of the above affidavit are true and correct to the
best of my knowledge, belief and nothing material information has been

concealed therefrom. No part of it is false.

Verified at onthis __  dayof , 2025.

/g coler rone
Y sm ALCA) Ko
DEPONENT

Proprietor
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ANNEXURE R-1
................... pate.. 4| 02| RS

The Regional Officer
Haryana State Pollution Control Board
Sonipat

Subject:- Reply to show cause notice for Closure under section 33-A of water Act,
under section 43/44 of water Act,1974, revocation of consent u/s 27 of the water (Prevention & Control of

Pollution) Act, 1974 & u/s 21 (4) of the Air (Prevention and Control of Pollution) Act,1981 and imposing .
environmental compensation as per order dated 22.12.2021.

Dear Sir

ived on dated 17 01.2025,

2024 by the joint team of
g finishing

With reference to the letter no HSPCB/SR/2025/2695 dated 02.01.2025 rece
it is mentioned that we agree to the statement that the unit was inspected on 09.08.
CPCB and HSPCB. We approve that our unit is involved in process of pre-treatment, dyeing. washin
of Garments.

Though, at the time of inspection some discrepancies ware observed that has been fulfilled below:-

1. We agree that the PETP installed is based on physico-chemical treatment for removal of suspended solids,
though there is no dilution made in the unit. It is a kind request to conduct 2 re-visit in the unit.
2. As stated above, there is no dilution made in the unit. We have done colour coding in the unit for the ready

reference.

3. We will be maintaining proper records under logbooks for fresh water consumption; the format for the
logbook has been attached. Itis requested to approve the same.

4. We have made correctly maintained logbooks for fresh water consumption, effluent generation and effluent

discharge.

5. As the washing is more prominent in the process, that’s why there is some loss in the processing of raw

material.
*Further, we are complying with the recomr'»}endatlon issued:-

; 1. We don’t make any sort of dilution in the unit. We have made colour coding in the unit, we request to

conduct the re-visit in the unit.

2. We will surely explore the possibility of reducing specific water consumption and adopt the technology

depending on the specific conditions.

Concluding the above, it is requested that the re-visit must be conducted.

Fos CQLOR ZONE
s b=

Yourstruly

598, PHASE-2, HSIIDC BARHI, DISTRIC SONIPAT, HARYANA-131101
Mob. : 9536776511, 9075011711 Mail ID : arunshrm86@gmail.com

Authorized Signatory
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VAKAILATNAMA

BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW DELHi
ORIGINAL APPLICATION NO. 622 OF 2024

IN RE:-

VARUN GULATI ...APPLICANT
VERSUS

STATE OF HARYANA & ORS. ...RESPONDENTS

KNOVY ;ALL to whom these presents shall come that I/We. undersigned the obove named do hereby

appoint.

SIDDHARTH BATRA (P/1083/2004), ARCHNA YADAV (D/1837/2020), SHIVANI CHAWLA (D/2233/2019),
CHINMAY DUBEY (D/8141/2021) & RHYTHM KATYAL (D/3528/2022);
Advocates
Satram Dass B & Co.. 8A, Sagar Apartment, 4 Tilak Marg. New Delhi-110001
Mob: 9013082887, Email: vijay.kumar@satramdass.com
{hereinafter called the advocate/s) to be my/our Advocate in the above noted case and authorize
him: -

To act, appear and plead in the above-noted case in this Court or in any other Court in which
the sume may be tried or heard and also in the Appellate Court including High Court subject to
payment of fees separotely for each court by me/us,

To sign file. verify and present pleadings. appeals, cross-cbjections or petitions for executions,
review, revision, withdrawal, compromise or other petitions or affidavits or other documents as may be
deemed necessary or proper for the prosecution of the said case in all its stages subject to payment
of fees for each stage. To file and take back documents, to admit and/or deny the documents of
opposite party. To withdraw or compromise the said case or submit to arbitration any differences or
disputes that may arise fouching or in any manner relating fo the soid case. To fake execufion
proceedings. To depaosit, draw and receive monthly cheques, cash and grant receipts thereof and to
do all other acts and things which may be necessary fo be done for the progress and in the course of
the prosecution of the said case. To appoint and instruct any other Legal Practitioner authorizing him
to exercise the power and authority hereby conferred upon the Advocate whenever he may think fit
to do so and to sign the power of attorney on our behalf.

And I/We the undersigned do hereby agree to ratify and confirm oli acts done by the
Advaocate or his substitute in the matter as my/our own acts, as if done by me/us to aif intents and
proposes. And I/We undertcke that IfWe or my four duly authorised agent would appear in Court on
all hearings and will inform the Advocate for appearance when the case is calied. And /We the
undersigned do hereby agree not to hold the advocate or his substitute responsibie for the resulf of
the said case. The adjoumment costs whenever ordered by the Court shall be of the Advocate which
he shall receive and retain for himself. And I/We the undersigned do hereby agree that in the event of
the whole or part of the tee agreed by me/us 1o be paid to the advocate remaining unpaid he shall
be entifled to withdraw from the prosecution of the said case unfil the same is paid up. The fee settied
is only for the obove case ond above Courf. 1/We hereby agree that once fee is paid, I/We will not
be entitled for the refund of the same in any case whatsoever and if the case prolongs for more than
3 years the original fee sholl be paid dagoin by me/us.

IN WITNESS WHEREOF |/We do hereunto sef my/our hand to these presents the contents of which have

been understood by me/us on this 3 day of.. @4 . . .2025
Accepted, identified and certified subjected fo the terms of the fees.
, «i/S color 20ng
5 P 4{0‘“’&‘0{% /‘:\- ")ug\f\n Mo,
[SIDDHARTH BATRA] [ARCHNA YADAV] Client
36— havt__ 2 PuH Proprietor

[SHIVANI CHAWLA] [CHINMAY DUBEY] & [RHYTHM KATYAL]
Advocates
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Archna Yadav <archna.yadav@satramdass.com>

SATRAM DASS B & CO.

ADVOCATES

Advance service copies of short reply on behalf of Respondent No. 69 in O.A.
No. 622/2024 titled as 'Varun Gulati v. State of Haryana & Ors.'

1 message

Archna Yadav <archna.yadav@satramdass.com> Fri, May 16, 2025 at 12:07 PM
To: Mansi Chahal <mansichahal104@gmail.com>, Varun Gulati <jansewajanhit@gmail.com>
Cc: Shivani Chawla <shivani.chawla@satramdass.com>, Chinmay Dubey <chinmay.dubey@satramdass.com>, Vijay
Kumar <vijay.kumar@satramdass.com>

Dear Sir,

PFA.

Advance service copies of short reply on behalf of Respondent No. 69 in O.A. No. 622/2024 titled as 'Varun Gulati
v. State of Haryana & Ors.'

Kindly treat the same as Proof of service.

Kind Regards

Archna Yadav
Senior Associate

Satram Dass B & Co.
8A Sagar Apartment, 6 Tilak Marg, New Delhi 110001, India

E-mail: archna.yadav@satramdass.com
Phone (0): +91 (0)11 47046111, 4746144
Webex : https://meet155.webex.com/meet/archnayadav

Confidentiality Notice: This e-mail message is for the sole use of the intended recipient(s) and may contain
confidential and privileged information exempt from disclosure under applicable law. Unauthorized review, use,
disclosure, or distribution is strictly prohibited. If you are not the intended recipient, please contact the sender
by reply e-mail and destroy the original and all copies of the message.

y Paperbook- NGT REPLY-R69 Color Zone.pdf
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